NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

C.P. No. 92/(MAH)/2017

CORAM: Present: SHRI M.K. SHRAWAT
MEMBER (J)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 01.05.2017

NAME OF THE PARTIES: India Farmers Pvt. Ltd.
V/s
Manish N Majithia
SECTION OF THE COMPANIES ACT: 359 of the Companies Act 1956.
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ORDER

C.P. No. QZ[SQLNCLT[MB[MAHZZQH
The Learned Repr

esentatives of both the sides are present,
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C.P. No. 92/59/NCLT/MB/MAH /2017

-2-
2 At the outset, the Learned Representative of the Petitioner has requested that
this Petition be clubbed along with C.P No. 150/2017.
2 Further requested that, the directions for filing of the pleadings as scheduled

in matter in C.P. 150/2017 also be given in CP No. 92/2017. The proposition
is accepted. Since the said Petition is already listed for hearing on 14.06.2017,
therefore, this Petition is also adjourned to 14.06.2017, with liberty to the
Petitioner, if deem fit, can file the Application for ad-interim relief.

4. Registry is directed to place both the matters together on 14.06.2017.

Sd/-
M.K. Shrawat
Dated: 01.05.2017 Member (Judicial)
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